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ISfcri Dharaiwtao Afzaipurkar]

Repcrt of the Select Committee on the Bill 
further to amend the Central Sales Tax 
Act, 195$.

(h) Evidence

SHRJ DH/RAMRAO AFZALPUR* 
KAR : I txig to faV on the Table a copy of 
the Evidence (Voluipes I & II) £iven before 
the Select Committee on the dill further to 
amend the Cental Sales Tax Act, 1956.

WILD LIFE (PROTECTION) BILL*

Tjj£*MINISrER OF STATE IN THE 
MINIS'! RY OF AGRICULTURE (PROF. 
SUER SINGH) : Sir, I beg to move tor 
leave to introduce a BUI to piovide for the 
protection of wild animals ai d birds and 
for matter* connected therewith or ancillary 
and incidental thereto.

MR« SPEAKER . The question is ; 
“That leave be granted 10 introduce a 
Bill to provide for the protection of 
wild animals and birds and for matters 
connected therewith or anc llary and 
incidental thereto.’*

The motion was adopted

PROF. SHER SINGH 1 introduce the 
Bill*

SEEDS (AMENDMENT) BILL*
* *

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI

* ANNASAHEB P, SH1NDE) * I beg to move 
for leivc to introduce a fit]) to amend the 
Seed* Act* 19*6.

MR. SPEAKER : The question is

“ That leave be granted to introduce a
0111 to amend the Seeds Act, 1966.”

The motion nos adopted

SflRi ANNASA* EB P. SHTNDE * ! 
m w ia c ' 'be Bin.

12.47 hr*.
CONSTITUIION (THIRTIETH AMEND­

MENT) BILL

THE MINISTER OF LAW ANI> JUS* 
TICE AND PETROLEUM AND CHEM1* 
CALS (SHRI H R. GOICHALE) : Sir, I be* 
to move :

“ That the Bill further to amend the
Constitution of India be taken into
consideration.”

The Bill proposes to amend the Article 
)33(I) of the Constitution m order to do 
away with the value uf the subject matter 
of dispute as a criterion for exercise of the 
appellate jurisdiction of the Supreme Court 
m civil matters.

The minimum limit of R*. 20,000/- 
mentioned in clause (a) of Art cle 133(1) 
was fixed tn 1950 at the time of passing of 
the Constitution. In 1969 it was felt that 
in view of the change in the value of the 
rupee, the limit wai too low and the juris- 
d ction of the Supreme Cc urt should not 
be invoked unless a larger amount was 
involved. A Bill proposing to tai e this 
limit to Rs. J lakh was introduced in 1969 
rn the Rajya Sabha. The then Law 
Commission was consulted about the Bill 
and the Commission even ft that time felt 
that it was some what inappropriate that 
cases whether fit or unfit for consideration 
of the Supreme Court should be allowed to 
go to the Court merely on ther basis of the 
value of the property in cmpute. The Law 
Commission then took the view that appeal 
should lie only on a Certificate of fitness 
granted by the High Court under clause (c) 
of Article 133(1) and that clauses (a) and (b) 
may be deleted. The BII, however, was 
passed by the Rajya Sabha in August 1970. 
The Bill lapsed as the Lok Sabha was since 
then dissohed.

The Law Commission was thereafter 
Again consulted. In its 44th Report, the 
Commission i^commended that an appeal 
should lie td itit Stiprrtne Court only »f the 
High Court certifies that the case is a  fit 
one for appeal to the S« reme Court 
According to i*e t m  Commiwton, the 
Valletta* tent ttiwCrtmteatedf afcfairty between 
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